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Sunil Kr. Singh .... Applicant
 Shri N.K1al; _Registrar

Nobody is’%resent on behalf of the applicant,

The applicant is to remove the defect as pointed.
out in the scrutiny report by 19,2.,1996,
\ . Member (A) -

Shri, M L Paswan, Registrar Incharge.
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Yy is present on behalf of the applicant For
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; f defects. fixing 27. 3 96

.. . 4 S ' ( M. L. Paswan)
kL ‘ | Registrar 1/c
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3/27.3.1996 " Sri M.L.Paswan, Registrar I/c C
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‘ Nobody appears for the epplicant, List this case

v : on 23. 4,1996 for remova@l of defects.
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e { M.L, Paswan )
Sern Registrar I/c
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4/23, 4@,"9&’?" . Shri, M. L. Paswan, Registrar Incharge.

Nobody is present on behalf of the applicant. List
this case on 10.5.96 for removal of defects.
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( M. L. Paswan )
Registrar 1/C
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5/10.5.96 “"“shri MiL, Paswa.n, Registrar Incharge. S 3
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. | A’n defects removed. Let it be regiétedsa a}&
R . 5"“
placeé befdre tlfe Hon b'le Bench on 15 5(.96 for hearing on

e o

admissiony ﬁ%’ : o
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' ) ( M, L. Paswan ).
Registrar I/C
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| but the applicant who was al;&ible was not salactéd

/ces/

ftbf eligible should also have bem appoxnted against
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0A - 280/96

P
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ShribTapanzKumar, the counsel for the applicant.

Heard. The contantion of the applicant is that
theres were two vacancies ih the office oé the Accountant
General, Bihar ralatlng to Sportsmen who were playing
Hocky. It is contended that after: thi#frldl’ two

candidates were held to be eliqible and wera callad

. for intervieu. It is further contended tbat after the

1nterV1au only one cand1dato u’b selectad and appointed
and appointed. It is stated that the applicant being

the 3egond vacancy.

2. ue find that the applicant has not made any
wyritten repraaantation to the sslecting authorities N
ragarding his qrisvances. Ue are of the opinion that
it will be propér for tbe applicant to file written
represantation before the authority o ncerned within
a period of two wesks from today. In case such a
reprasentatiﬁn is filed by'him alonguith copy of this
order and copy of the 0A and its annexurss, the
raspondant No. 4 ’ the Chairman of the Selection
Committea shall disposs of the reprasentaz?éﬁrhffu

a period of two mont hs from the date on whlch said

repr@sentation is rece;ved by him. This applicatlon

is accordingly dlqused of .
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(K.D. Saha)-/ ,' (u.N. Mshrotra)
Member (A) " L Vice-chairman




